
[30 July, 2002] RAJYA SABHA 

WRITTEN ANSWERS TO STARRED   AND UNSTARRED 

QUESTIONS SET FOR THE 29TH JULY, 2002.  

Code of Conduct for the Media 

† *201.DR.AKHILESHDAS: 

         SHRIAIMADUDDIN AHMED KHAN (DURRU):  

Will the Minister of INFORMATION AND BROADCASTING be 

pleased to state: 

(a) whether Government have taken any initiative regarding the need 
for a code of conduct for the media through the Press Council of India or 
otherwise; and 

(b) if so, the details of the steps so far taken and the progress made in 
the matter? 

THE MINISTER OF INFORMATION AND BROADCASTING 
(SHRIMATI SUSHMA SWARAJ): (a) and (b) The Press Council of India, a 
self regulatory body for Press, has been established for the purposes of 
preserving the freedom of the Press and maintaining and improving the 
standards of newspapers and news agencies, Section 13(2)(b) of the Press 
Council Act, 1978 enjoins upon the press Council to bulild up a Code of 
Conduct for newspapers, news agencies and journalists in accordance with 
high professional standards. The Press Council has accordingly brought out a 
publication 'Norms of Journalistic Conduct' which covers principles and 
ethics with regard to journalism and also guidelines on reporting the specific 
issues of public and national importance. 

The Prasar Bharati, an autonomous organisation, adheres to explicit 
Broadcast and Advertising Codes. Satellite channels transmitting 
programmes through cable networks, are required to adhere to the 
Programme and Advertising Codes prescribed under the provisions of the 
Cable Television Networks (Regulation) Act, 1995.  

Autonomous District Councils 

*202. SHRI MATILAL SARKAR: Will the Minister of TRIBAL 

AFFAIRS be pleased to state: 

(a) the number of Autonomous District councils (ADCs) existing in the 

country for development of Scheduled Tribes and their number in the 

North Eastern States;  
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(b) the number of ADCs brought under Sixth Schedule of the 
Constitution; and 

(c) whether Government would consider giving more autonomy to 

these Councils? 

THE MINISTER OFTRIBAL AFFAIRS (SHRIJUALORAM): (a)There 
are nineteen Autonomous District Councils (ADCs) and all are located in the 
north Eastern States. 

(b) Of the nineteen ADCs mentioned above, nine ADCs have been 

constituted under the Sixth Schedule of the Constitution. 

(c) The National Commission on 'Scheduled Areas and Scheduled Tribes 

recently notified under Article 339(1) of the Constitution of India will inter alia, 

study aspects of the Sixth Schedule of the Constitution and make suitable 

recommendations. 

Global Meet of Parliamentarians and on AIDs/HIV 

*203. SHRI AIMADUDDIN AHMED KHAN (DURRU): Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Parliamentarians from across the global met in Delhi in May 
this year to pledge concrete steps to address the challenges of AIDS/HIV 
epidemic, effectively; 

(b) whether around 15,000 people are afflicted by the deadly disease 

everyday; 

(c) if not, the estimated number of persons afflicted day after day in India; 

and 

(d) the details of the declaration adopted in the global meet and the steps 

taken and being taken by Government in the light of the declaration? 

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI 

SHATRUGHAN SINHA): (a) to (d)The International Policy makers Conference 

on HIV/AIDS was held in New Delhi on May 11th-12fth, 2002. Convened by 

Member of Parliament, Shri Kapil Sibal, this Conference was organized by 

the National AIDS Control Organization, the Indian Council of Medical 

Research and the International AIDS Vaccine. Initiative as part of a Memorandum 

of Understanding signed by these, organizations. 
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